
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

TMONDAY ,THE TWENTY FIRST DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO:2 9229 oF 2024

[ 3418 ]

...PETITIONER

Between:

Domadugu Suraj, S/o Domadugu. Rames.h', Aoed about 19 years' Occ

student,.R/o n.r'ro rlbi, i""""iViri'ge' MedaiDisrict' Telangana

AND

1
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The State of Telangana, represented by its Principal Secretarv l\4edical &

Health Familv welfare o"pu"d*1,'i,' 5"c'&'iLi a'iial"gs Hvderabad-q09 0qp

[;tii ffi;;;i;; R,;U;-;;iiv;i H";ith s'iencds' R'epresented bv its

Registrar. Warangal. ...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleasedtoiSsUeanappropriatewrit'orderordirectionmoreparticularlyonein

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioner request for

exercising web options for admission into MBBS/BDS course under Management

Quota..C/NRl,,Categoryinnextphaseofcounselingfortheacademicyear2024-

25 as illegal, arbitrary, u nco nstitution al and consequently direct the respondents

to consider and permit the petitioner for exercising web options admission in to

MBBS/BDScourseunderManagementQuota"c/NRl"categoryfortheacademic

year 2024-25 in next phase of Counseling



IANO:1OF2 024

Petition under seclion '151 cpc praying that in rhe circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
direct the 2nd respc,ndent to consider the petitioner request for exercising web
options under [/arragement euota "c/NRr" categor.y for admission into
MBBS/BDS course i, the next phase of counsering for the academ ic year 2024-
25, pending disposal of writ petrtion

Counsel for the Petil:ioner: SRI L. RAM SINGH REp
SRI. ANJANAYULU YI\DANABOYINA

Counsel for the Respondent No.1: SRI T. RAMESH ,

AGP FOR MEDICAL HEALTH AND
FAMILY WELFARE

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
SC FOR KNRUO,HS

The Court made the lbllowing: ORDER



HEHO

HE BLE

N'BLETH C IEF US E o

E NIVAS oTI RE

229 o f2024

HE

AND

Writ Petitron o.29

ORDER, (P,r rhe Hon'bte the Chief lttth Alak Aradhe)

Mr. L.Ram Singh, learned counsel represents

Mr. Anianel'ulu Yadanaboyina, learned counsel fot the

petitioner.

Mr. T.Ramesh, Iearned Assistant Government Pleader

for Health, Medical and Family $Telfare Department appears

for respondent No.1.

Mr. A. Prabhakar Rao, Iearned Standing Counsel for

I(aloii Narayana Rao Univcrsity of Health Sciences (hereinafter

referred to as 'the University') apPears for respondent No'2'

2. !flith the consent of the Parties' the matter is heard

finally

3 The petitioner in this writ petition has prayed for the

following relicf:

------{x?
':_ ,/
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"For the reasons stated above, it is pral,ed that
this Court may be pleased ro issue an appropriate
rvrit, order or direcdon more parricular.ly one in
the n:rture of writ of r12nd211us clt:ciaring thc
acdon of the rcspondents parttcula:4y the l,a
respol:dent in not consideung the pedtioner,s
rcques: for exercising web options for admrssion
lnto l{BBS/BDS

Quota "C/NRI,,

counse ing for the

illegal, arbitrary,

course under Management

category in next p]:rase of
academic year 2O2l 25 as

unconstitutional and
consequendy direct the respondents to consider
and permit the pctitione r for exercr sing web
options for admission into MBBS/BI)S ct.rursc
under Nlanagemenr euom,.C/Nnl,, Caregory for
the aca,lemrc year 2024_25 in next phase of
counseli:rg and pass such othcr order or orders as
this Co,rrt may deem fit and proper in the
circumst,lnces of the casc.,,

Learned counsei for the pedtioner subrnitted that even

though the peddofler had applied for admission into

MBtsS/BDS course for the acaplern,ic year|?fi|14-25 against

management quota seats in B_category, he coulcl not upload for
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'C/NRI' Category. Therefore, he approached respondent No'2

toconsiderhisrequestunder'C/Nru'CategorJ'but

respondent No.2 is not considering his request to seek

admission against Managemcnt Quota in 'C/NRI' Category

seats. He further submitted that the peritioner be granted

liberty to submit a representation to the University' and the

Universiry bc dirccted to dccide the said representation in a

time bound manner

5. Learned counscl for the University submitted that the last

date of registration was 23'08'2024 and thereafter' merit list has

been prepared, which shall be published at the dme of

indicaturg the web option' However' it is fairly submitted by

him that, in case thc petitioner submits a representation' the

same shall be dealt with bv the Univcrsity in accordance with

law.

6. In view of the aforesaid submission and in the peculiar

facts of the case, thc !7rit Petition is disposed of with liberty to

\ I
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the peddonel to subrnit a representatl0n br:fore the Llniversiry

with regard to his grievance. Needless to state that in case such

a representadon is made, the Universiry shali dec.ide the same

within a lrcricd of three (03) days rhereafrer. It is made clear

that this Court has not expressed any opinicn on the merits of
the matter

MisceilarLeous applications pendrng, i.l any, shall stand

ciosed. Hower.er, thete shall be no order as t,f costs.

SD/-P. PADMANABHA RE Y
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1. The Principal Secretarv, Medical Ss Health Family Welfare Depadment,
_ Secretariat Bui dings,T.S., HyOeraUaO Stii OSS 
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z. rne Hegrstrar, Kaloii Nararayana Rao University of Health Sciences,Waranqal.
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CC TODAY
HIGH COURI-

DATED:21 110t12024

ORDER
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WF.No.29229 ot 2024

DISPOSING OF THE WRIT PETITION WITHOUT
COSTS

).\ry.
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